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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

FORTY-SECOND REPORT 

Sbri ~  Bao (Shi-
moga): I beg to present the Forty-
.econd Report of the Committee on 
Private Members' Bills and Resolu-
"ti0lll. 

D.05 h1'w. 

WAKF (AMENDMENT) BILL-

The Maister of Petroleum aDd 
o(Jhemicals (Sbri Hamayun Kablr): I 
beg to move for leave to introduce a 
Bill further to amend the Wald Act, 
le54. 

Mr. Speaker: The question is: 

''That leave be granted-to intro-
duce a Bill further to amend the 
Wakf Act, 1954." 

The motion W/l8 adopted.. 
ihn Hwnayun Kabir: I introduce 

"the Bill. 

n.06 hra. 

S ~ ADVISORY COMMITTEE 

TwENTY-SIXTH REPORT 

Shri Kane (Buldana): 1 beg to move: 

''That this HOUse agrees with 
the Twenty-sixth Report of the 
Business Advisory Committee pre-
sented to the House on the 21st 

April, 1964." 

Mr. Speaker: Motion moved: 

''Tha\ this House agrees with 
the Twenty-sixth Report of the 
Business Advisory Committee pre-
sented to the House on the 21st 
April, 1964." 

1886 (SAKA) BusmeBs 12.2.88 
Adtri.so7V Committee 

Sbri S. M. Banerjee (Kanpur): In 
this report, I find that only 5 houri 
have been al10tted to the Constitution 
(Eighteenth Amendment) Bill of 1964. 
We know that this particular Bill hal 
raised a public controversy in the 
country and 67 lawyers who are mem-
bers of the Supreme Court Bar Coun-
cil have also written to the Prime 
Minister. Even editorials have come 
in this regard. Not only according to 
me, but according to those eminent 
lawyers, this Bill is the most perni-
cious and mischievous piece of legis-
lation. It would have been better it 
the Bill had been withdrawn and 
the Prime Minister .... 

Mr. Speaker: He must come to his 
point now. 

Sbri S. M. Banerjee: My point is 
only this, that this Bill should be 
given 10 hours instead of 5 hours. I 
move: 

"That the time allotted for the 
Constitution (Eighteenth Amend-
ment) Bil1, 1964 be extended to 
10 hours." 

Sbri SivamurtbJ Swamy (Koppal): 
Mr. Speaker, Sir, repeatedly I have 
represented to you and to this Houae 
that now we are seriously discussing 
about the Fourth Five Year Plan, and 
there was a Commission called the 
Gulhati Commission appointed by the 
Government in connection with the 
water disputes which has given its 
report. 

Mr. Speaker: We are only CODeen-
ed with this motion which is before 
the House just at this moment and 
not anything else. 

Sbri Sivamurth! Swamy: I requelt 
the Government, through you, Sir, to 
al10t some time to discuss this Gulhati 

·Published in Gazette of India, Extraordinary, Part II-Section So 
dated 22-4-64. 


